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MIMSTRY OF CORPORAIT AFFAIRS

NOTIFICATION

New Delhi, the 28th August 20 I 5

G.S.R. 669@).-ln exercise ofthe powers conferred under sub-section (1) of section 88, sub-section (4)
of section 88, sub-section (l) of section 89, sub-section (2) ofsection 89, sub-section (6) of section 89, sub-
section ( I ) of section 9 I , sub-section (2) of s€ction 92, sub-section (3) of section 92, section 93, sub-s€ction
(l) of s€ction 94, sub-section (4) of section 100, s€ctions l0l, 102, 105, 108, sutr'section (5) of section 109,
Sections ll0, 112, l13, sub-section (2) of section 114, section ll5, sub-section (1) of section ll?, sub-
section ( l) of section I 18, sub-section (2) of section I19, section 120 and sub-s€ction (1) of section 121 and
sub-section (3) of section 186, read with sub-sections (l) and (2) ofs€ction 469 ofthe Companies Act, 2013
(lt of20l3), the Central covemment hereby makes the following rules further to amend the Companies
(Managenent and Administration) Rules, 2014, namely:-

L Sborl title and commcnccmenl-{ I ) These rules may be called the Companies (Management and
Administration) Amendment Rules, 2015.

(2, Tfie) shallcome into lorce on lhe dare oftheir publication in tha OfTicial G.zene.

2. In the Companies (Managemenl and Adminishation) Rules. 2014,-

(i) in rule 23, in sub-rule(l) for the words 'hot mor€ than five lakh rupees", the words 'not less than five lakh
rupees' shall be substituted.

(ii) For Form No. MGT-7, the following form shall be substituted, namely:-
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FORM NO. MGT-7
lPursuant to sub-section(l) of
section 92 of the Companies Act,
2013 and, sub-rule (l) of rule I I of
the Companies (Management and
Administration) Rule$, 20t 4l

romblsors. o EDdisrt o Hindi
Rdcr rh. iBtn4riob kir to. 6|itE rh. bm

Annual Return

I.

(i)

(ii)

REGISTRATION AND OTHER DETAILS

'icorporate Identification Number (CIN) of the company
Global Iocation Number (CLN) ofthe oompany

rnecumpanyF
(b) Registered office addrefr

(iii)

iiv)

(c) r'email ID ofthe company

(d) ':Telephone number rtvith STD code
(e) Website

Date of Incorporation

Type of the Company Category of the Company Sub-category of the
Company

Whether company js having share capital O yes O No

'rwhether shares listed on recognized Stock Exchange(s) O yes O No
(a) Details of stock exchanges where shdes are listed

S. No. Stock Exchange Name Code

2
(b) CIN oflhe Regisrrar ana 

,Tronsf.. 
Agenr

Name of the Registrar and Transfer Agent

Registered officc address oftheRegistrar and Transfgr Agents

(v)

(vi)

*Financial year From T*------ (DDA,tM/yyyy) To f------l (DD,4\4M/yyyy)



THE CAZETTE OF INDIA: EXTMORDTNARy ART II-SEC.
*WhetherAntru@

(a) If yes, date ofAcM
(b) Due date of AGM

(c) Whethq any extension for AGM granted O yes ONo
(d) If yes, provide the Servic€ Request Number of the application fonn filed for exrensron
(e) Extended due date ofAcM after grant ofextension
(f) Sp€ciry the rdasons for not holding the same

PRINCIPAL BUSIIVESS ACTIVTTIXS OF TIIf, COMPANY
rNumber of business activities

lllICUr"ARS OF EOTDTNG, SLBSTDTARY, JOfiT VENTURES AND ASSOCtAfiCOMPAIIIES

iNo. of Companies for which information ir,o b" oit"n fl
si.

No.

Name ot the company CIN / FCRN Holdiny Subsidiary/
Joinl Ventures/ Associate

% of.shares
hdd

2

(l)

SIIARECAPTT 
NYTSUAR"E CAPITAI,

(r) Equity shrre capitrl

Description ofBuiness
Activity

Numberofclasses [----l
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(b) Pr€feEnce share capltal

anount ofprEfqence rh&es (in

Break-up of prld.up rhrl€ c.piad

Equity shares

At the beglnnlng ol lbc icer

vi. Swc.i equity sharcs a oncd

r. OhcIs, Spccify

De!I!r!e du.ing the yesr

iii. Reduction of shrrr capird

iv. Ott|crs, Spc.ify

At thc end of the yeAr

:74rlrs_9
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Details of stock split/consolidation during th€ year (for each class of .f,."9 l---l

(iii) Details of shareyflobentures Transfers since closure date of last financial year (or in lne case of thefirst rcturn at any dme since the incorporation ofthe company) *

E NiI

[Details being provided in a CD/Digital Media] o yes o No o Not applicable

Separate sheet attached for details of transfers o yes o No

Note: In case list of transfer exceeds 10, option for submission as a sepante sheet altachment orsubmission in a CD/Digital Media may be shown.

Ar the begtnning o-hel;

ii. Re,isstle of forfeiled stares

i. Rcdemptjon of shar€s

ii. Shares forfeired

iii. Reduction ofshare cap at

At the end of ti€



[qr4 €rc](r

*lndebledness including debentues (Outstanding as al the end of linancial year)

Particulars

units per unit
Total valu€

Non coNertibte debeniurci

Prnly convenible debcnlurcs
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(v) Securities (other than shares and debentwes)

(i)
(iD

VI. (a)

Total Turnover
Nel worth of the Company

*SHARE HOLDING PATTERN - Promoters

Detalls of debeltures
Class of Debentures Outsbnding as

at the begimlng
of the vear

Incress€
durtry the

Dccrcase
during
lhe vear

Outstrding e6

st th€ €nd of lhe

Non.conr'€rtible
debentures
P8rtly cotrvertiblc
debenttres
Fully converdble
debcnturcs

Total

V. sTumover.nd Dct worth of thc company (rs detined in Oe Cmpades Act, 2013)

Folly convcnible dcbenlurEs

Sccurcd lxans excluditrg deposits

Uns€cured brns excluding deposits

Category

(ii) Non-resid€nt Indiar



Total number of sharcholders

(b) *SHARE HOLDING PATTERN - pubtic

s,
No.

Category Indian Foreign
Number of

sharea
P€rcentage Number of

sl|arej
PercentaSe

I IndividuayHUF

(i) tnaian

(ii) Non-rEsidentlndian
(NRI)

(iii) Foreign nariolal (otl€r
rhan NRI)

2. Govemment

(i) Central Covemned

(ii) Sar Governrnenr

(iii) Governnenr companies

3. Insurance companics

4. Danks

5. FrnancialirL{'tuions

6. Foreign insbturionat invesbrs

7. Mutual tunds

8.

9. Body corponte
(not menriotrcd above)

t0. oth".r f ----- l

Total

Total [umber of shareholders

Total number of sharcholders (homot€rs + public)

(c) *Detalls of Foreign insdtutional lnvestors' (FIIS) holding shares of the compaly f]
N.mc of the m Addrcss Drte of

Incorporation
Country of

Incorpomtlon
Nurnb€r

of

held

%ot
shar€s
h€ld
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*i\L,-\{BER OF pRO@

. ajogruon :

'aurili,gqr'r
!' :veqi? l;

:gii
i::,i,:,Promote$

Members
(other than promoters)
Dettenture holders

VITI. DETAII^S OF DIRECTORS AND KEY MANAGERIAL PERSONNEL(A) *Composition of Board of Directors

CategorJ Numlrer ofdircctols at the
beginning of tht ycar

Number of dircctors st
lht €nd of thc ycar

Percentage ofsharcs
held by directors 6r at

th€ cnd of vear
Executive Execur;ve

B. Non-Promoter

0) Non-

(ii) IndeDendenr

C. Nominee

.cpresenting
(il Bnnks & Fts

( 

'j) Invesring

(i'i) Covemmenr

(rv) Smallshare

(v) olher,
'l olal .i

NxmbFillllg3rs and Key monsgeriat personnel (who is not dir€ctor) as ot| the Anancial year end

(B),^G) *tslqib !!4irectors and Key managerial perco[nel as on the closure oftinancialyear I I

rii t P€rripb5glcharg" i''@yearl I

Name DIN/PAN Designxlion Number of equity
shares held

Date of cessation

(^ppointnenv Change ir
designrtion/ Ccssslion)
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IX. MEETINGS OF MEMBDRS/CLASS OF MEMBERS/BOARD/COMMITTEES OF THE
BOARD OF DIRECTORS

A. MEMBERS/CLASS ITIONED/CLB,4..ICLT/COURT CONVENED MEETINGS

B, BOARD MEETINGS
*Number of meetings held

C. COMMITTEE MEETIN
Number of mectings held

23

/REQUIS

GS

Number of tueetings held

Type olmeeting Tolal Number of
Members €ntitled
to attend meeting Eo of total

sharcholding

S. No. Date of meeling Total Number of
directors as on the
date ofmeeting

Attendance

Number of
directors attended

9o of
attendance

2

s.
No.

Type oi mccring Date of
me€ting

Total Number
of Memberc as

on the date of
meeting

Attendarce

Number of members
attended

% of total

shareholding

D. :.ATTENDANCE OF DIRECTORS

s.

No.

Naihe

of the
Dircctol

Board Meetings Committee Meetings Whether

attended
last ACM

held on

(Y/N,4{A)

No of

Meetings
which

entitled tc
atteno

No. of
Meetings
attended

o/a of
attendance

No. of

Meetings

Held

No. of
Meetings
attended

Vo of
attendance

I

37c o 6rlrj-- 7
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uompany secretaxy whose remuneration details to be

ARr Il-SEc. 3(i)

X. *REMTINERATION 
OF DIRECTORS AND Kf,Y MANAGERIAI PERSONNEL

E] NiI

f;r.,,. ,fiTlir"..ldtanaging 
Director. Whole-time Direcrors and/or Manager whose rcmuneration

B. Number of CEO, CFO and

Number of remuneration details to be entered

XI. MATTERS RXLATED TO CERTIFICATION OF COMPLIANCES AND DISCLOSURES

A. CERTIFICATION OF COMPLIANCES
Whether company has made all compliances and disclosures during the year o yes o No

lfNo, give details along with the reasons and supporting documents

XfI. PEIIATTY AND PUNISHMENT _ DETAILS THf,REOF(A) DETAILS OF PENALTIES/PUNISHMENT IMPOSED ON COMPANY/DIRECTORS/OFFICERS

s.
No.

Name
Total

Amount
1

other directors whose
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(B)

Name

Whelher associate or fbllow

Certificate of practice number

VWe certify that:

ql(d qI lFltri

o Associate o Fellow

ENil

XIII. WHETHDR COMPLETE LIST OF SIIAREHOLDERS, DEBENTURE HOLDERSHAS BEEN ENCLOSED AS AN ATTACHMENT O yes O'n;--'-.--*
(In case ol 'No', submil the details sepamtely through melhod specitied in insFuction kit)

XIV., COMPLIANCE OF SUB.SECTION (2) OF SECTION 92, IN CASE OF LISTEDCOMPANIES

:Xiffij;':?'f,;;'3il: or a companv havr.ns 
laid up share capital orren crore rupees or more

cenifying rhe annual rero- in io* rucrlll' 
details of company secretary in whole time practice

(a) The return states the facts. as thev stood on the date ofthe closure of the financiat year aforesaidcorrectly and adequatclv.

!L)-Y:|.,r: ".j"y:" "xp."ssty 
stat"d ro thc conlrary etsewhere in this Retum, rhe Company hascomplied with all the provisions ofthe Act during the financial year.

(c) The company has not, since the date of the clo$ure of lhe rast financial year with rcf€rence towhich the lasr retum was submifed or in lhe case of a firsr rerur;;i;"" r't "-J#if tn" in"o.porutionof the compaury, issucd any inviration to the puUtic ro sutscriue ior any ,l""liili ot,r," 
"ornpuny.(d) Where the annual retum discloses the fact that the number of members, (except in case ofa oneperson comp€ny), of lhe compa[y exceeds two hundred, the cxcess consists wholly ofpersons whounder second proviso to clause (ii) of sub-section (6g) of sectioD 2 of th" e"t ure not to n" in"lua"din recloning thc numbcr ol two hundred.

Declaration

:_,afi-+ggIr:+ ,bl^,:i: ",.9.",T.9.. 
of 

. 
Dir::roJs of the company vjde rcsolurion no.

T,*L__:.-__,_ji"u/MM/y y y y) lo sign this form and declare that all the requirements of theLompantes Acr. 2013 and the ntles made thereunder in respect of the subicct m;tter of this fomtand matters incidental thereto have been complied with. I further declare that:

I Whatever is stated in this form and in the attachments thereto is true, corect al|d complete and noinformation matcriat to rherubject matter of this lbfm hat been supprerr.A u..on""ui"j 
"nO 

;. 
". 

p", rt"orgrnal records maintained by the company,

2. All the required attachments have becn completely and legibly atached to rhis fornr.
Nolc: Attrntion is also dmwn to the provisions of Section 447, section 44g and
Lompanies Act, 2013 which provide for punishment for fraud, punishment

449 of the
for false

DETAILS OF COMPOUNDINC OF OFFENCES

statement and punishment for false evldcnce respectively.



To be digitally signed by

oi."ctor ffiffi
DIN ofthe dir€ctor

To be digita.lly signed by W
o Comparly Secretary

Atlrcb|mtg I& of aftaclDnts
l.
2.

L

lbt ofshaE hold.s. d€b.norF holdeBi
Apprcval l.tEr for exllnsion of ACM;
Copy ofMCT-8;
Opdod fiicncbc (s), ifan/.

...-.'.....
tna balr of atabnana ot coarrcllcas glvi, Dy i|G co,rpa,ty

I

tF. No. 0tR,t/2013_CLV- part_fl

AMARDEEP S. BHATIA, Jt. Sery.

fote.r-. Ae prilgipal notiticarion was published in the cazette of Iodia, r,ide No. C.S.R. 260(E),

llg",Ll]:: y:*n; 2014. subsequenily amended ,a" n". c.i-n,rilG1r,iui.a m z:.0 run",zvr.r ano rasuy arnended vide No. G.S.R. 53.1(E) da:ed 24.07,2014.

Ptiacd by rh. Malgd, covm",e,r.ir"drr p.crs'ni.;Ro*ltry"fi, Nc*Eil | rmel
ard publishcd by itl. Codtrol.. of hbticrtions, t cthi-l10054.


